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ATIAT
HETTY 57 & TATE e § a€iaer qas uayad NH- NE4 % =07  feft 79.783 & fareft
91.300 (HTel & 999 @< ) T o 70 I =i

EAT Y qeq JaE T S AT FT °1H T T ATH
L IR 1 D EA R IEEEUI 4 CIE:) 6 7
1 2 3 5
1 Ufawrfr | g HERTE | e T 1 e T JBI
srfersrTdr TSI
CECK TeqT NH- 2 e
NE4 3 Farer
ERER1I
79.783 SBEIRIE
REDR:] 5 =P
91.3d=%
6 Jaret
7 s
8 |[uTefieas
9 |[FAATAT
10 FTHIS
11 =T
12 g9ae
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 23rd March, 2026

S.0. 1501(E).— In exercise of the powers conferred by clause (a) of section 3 of the National
Highways Act, 1956 (48 of 1956), the Central Government hereby authorises the officer mentioned in column
(2) of the Schedule annexed hereto as the Competent Authority to perform the functions of such authority
under the said Act with effect from the date of publication of this notification in the Official Gazette, in
respect of the stretch of land specified in the corresponding entry in column (3) of the said Schedule relating
to state, district, taluka and villages mentioned in column (4), (5), (6) and (7) respectively of the said Schedule
for building (widening / Eight-laning, etc.), maintenance, management and operation of the Spur of Vadodara
Mumbai Expressway NH-NE 4 in the State of Maharashtra.
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SCHEDULE

Land acquisition for Km 79.783 to Km 91.300 (Morbe to Panvel section of Spur) of Vadodara
Mumbai Expressway NH-NE 4 in Raigad district of Maharashtra State.

SL CALA Stretch State District Taluk/Mandal Name of the Village
No. 2 3 4 5 6 7
1
1 . Sub NH-NE4 | MAHARASHTRA RAIGAD Panvel 1 |Ambe tarf taloje
Divisional KM
Officer 79.783 2 Morbe
Panvel TO KM
91.3 3  |Kevale
4 | Khanav

5 |Harigram

6 |Nevali

7 |Adai

8 |Palidevad (CT)
9 |Kalamboli

10 |kamothe

11 |asudgoan

12 |Panvel

[F. No. NHAI/PIU-Thane/VME-XVIII/LA/2025-26]
SHAIKH AMINKHAN, Director
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